
IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

FRIDAY,THE THIRTIETH DAY OF AUGUST
TWO THOUSAND AND TWENTY FOUR

[ 3374 ]

...Applicant

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE

ARBITRATION APPLICATIO N NO: 118 F 2024

Between:

AND

J. Raia Mouli, S/o. Sri J. Raiaiah, Aged about 66 years, Occ: Business, Rl/o.H.No. 1 6-2-t 42tEl5, Asmans'ad h'Mri;[p;t, ;yj;j#"] s'oo oso

M/s. Sahiti lnfratecventures lndia pvt. Ltd., A Company incorporated underthe Companies Act 2013, .n"q. Ov li"'turl*gi;s"6ir""tor. Sri BoodatiLakshminarayana and havin'ohavils jl, *gi"d"j"dn"o#t ptot No. 1222, 4th
5["0.6.! ^" 

B-2-2e3t B2t N 1>zzra I rioao"rrro. 56,-i;fi ; Hilt;, Hy;;;;il;]
2. Sri Boodati Lakshmi.. Na_rayana, S/o. B. Anjaneyulu, aged 53 vears. Occ

!lT,lq;ns. Director, Hals. s#iti r rurrat;. V"; iffi lffi ir' prilta _"nLr"lri;t XLIs07, ptor No. 77, H.No. 1_e\tstlt, uir",, Hioitat, Jii Hi"ii Liv*i, M.;iH;;;Hyderabad- 500 008.

...Respondents

^ . 
Arbitration Apprication frred under section 11(5) & (6) of the Arbitration andConcitiation Acr, 1996 r/w. Scheme fo. App;ini;;;iof Arbitration, 1996 andseciton 1 1(C) of the Arbitration ano conliii"ii"" n"t, 1 995 praying that thisHon'ble Court may be pleased to

i. to appoint an arbitrator to adjudicate the craim and disputes between theApplicant and the.Respondents under the promissoiy notus OuieJ OZI07 -2020, 14-10-2020 and 18-03-2021 containing the Arbitration ciauseii. award costs.

Counsel for the Applicant : Mr. K. Krishna

Counsel for Respondents : None appeared

The Court made the following: ORDER
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THE HOI\''BLE THE CHIEF JUSTICE ALOK I\RADHE

ARBII:RATION APPLICATION No.118 of '.2024

ORDER:

Mr. K. llrishna, learned counsel for the applicar-rt

None hrs appeared for the respondents despite service

of notice on t 1em.

2. This ap plication is filed under Section 11(li) and (6) of

the Arbitra ion and Conciliation Act, l9t)6 seeking

appointment of an arbitrator to resolve the dispt tes between

the parties.

3. Facts g,iving rise to frling of this applicrrtion briefly

stated are t rat respondent No.1 is a company registered

under the C rmpany Act, 2O13 and is involved in the real

estate busin,:ss of construction of multistoried commercial

complexes arrd residential apartments and that promissory

notes were :xecuted by respondent No.l on O7.O7.2O2O,

14.1O.2O2O rnd 18.O3.2021 for the amounts bo:rorved from

the applicant
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4. The aforesaid promissory notes contains arbitration

clause, which is extracted below for the facility ofreference:

"All the disputes shall be solved with mutual
arbitration through a common arbitrator or subjected to

Hyderabad jurisdiction. "

5. The dispute has arisen between the parties. Therefore,

the applicant invoked the arbitration clause and sent notice

dated 04.09.2023 to the respondents. The respondents did

not file any response to the aforesaid notice. Hence, this

application has been filed.

6. Learned counsel for the applicant submits that the

parties have agreed for resolution of the dispute in the

manner agreed to by them as provided under the arbitration

-t clduse of the a-foresaid promissory notes.

7. I have considered the submissions made by the learned

counsel for the applicant.

8. The dispute arisen between the pa-rties requires

resolution in the malner agreed to by the parties.

9. Therefore, Justice A. Santosh Reddy, a former Judge of

this Court (resident of Plot No.46, H.No.l6-2-74O146, Kalyan
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Nagar, Gadc iannaram, New Malakpet, Hyderabttrl 500060,

Mobile No.9 i 05053485) is appointed as sole erbitrator to

adjudicate tl e dispute between the parties.

10. Accord ngly, the arbitration application is alon,ed.

, Miscell ureous petitions, if any, shall stand ,:losed.

Sd/- C,V. MALLII.:ARJUNA VAR
JC)INT REGIS R

//TRUE COPY//
SECTION OFFICER

To,

1. Justice A. S: Lntosh Reddy, former Judge of Telangana Higlr Court (resident of
Plot No. 4 i, H.No. 16-2-7 40146, Kalyan Nagar, Gaddiannaram, New
Malakpet, l- yderabad - 500060, I\igbile No. 9705053 485). (By Special
messenger) along with a copy of affidalvit and material papers)

2. One CC to { iri K. Krishna, Advocate [OPUC]

3: Two CD Copies

Njb/gh
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HIGH COUR T

DATED:3010tr12024
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ALLOWING THE ARBITRATION APPLICATION
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